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Counsel for both eFtlie parties present. Counsel for the Corporate Debtor stated/
that there are some differences as to the calculation of the outstanding debt. After
hearing both ¢f the parties, we understand that whatever the amount is admitted
by the Corporate Debtor, to that extent, a Demand Draft be brought on the next
date of hearing. As per the calculation of the amount, both of the parties are
directed to exchange the documents to arrive at a firm amount that is claimed by

the Operational Creditor. Put up on 14.07.2017 at 10.30 A.M.
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